IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

COURT-III
Mentioned matter
New [A-3983/2023
In
[B-514/2022
IN THE MATTER OF:
M/s. Geocon Infra Private Limited .... APPLICANT/PETITIONER
Vs.
M/s. Brij Gopal Construction Company Private Limited .... RESPONDENT
SECTION
U/s 9 of IBC Code, 2016 Order delivered on 31.07.2023
CORAM:

SHRI BACHU VENKAT BALARAM DAS, HON’BLE MEMBER (JUDICIAL)
SHRI ATUL CHATURVEDI HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the Applicant : Mr. Virender Ganda, Sr. Advocate
Mr. Pawan Kumar Tripathi, Advocate
Mr. Rajan Goyal, Suspended Directors

For the IRP : Mr. Gautam Singhal, Adv. for IRP

ORDER
New IA-3983/2023:

This matter has been taken up upon mentioning.

This application has been filed by the Interim Resolution Professional
under Section 12A of IBC, 2016 seeking withdrawal of CIRP initiated vide order
dated 27.07.2023 passed by this Tribunal.

It is submitted by Mr. Virender Ganda, Ld. Sr. Counsel appearing for the
Applicant and Mr. Gautam Singhal, Ld. Counsel appearing for the IRP that the
matter has been settled and the entire amount has been paid by the Corporate

Debtor to the Operational Creditor.

In view of the statement made by the Ld. Counsel appearing for the

parties, we permit the petition to be withdrawn.

Mamta
31.07.2023



The IRP is released/discharged from the duties. The management of
Corporate Debtor shall be handed over by the IRP and restored back to the
Corporate Debtor.

IB-514/2022 dismissed as withdrawn.

[A-3983/2023 disposed of

Sd/- Sd/-

(ATUL CHATURVEDI) (BACHU VENKAT BALARAM DAS)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Mamta
31.07.2023



